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] Heard Mr, M.Chanda, learned counsel
* for the applicant and also Mr. A.Deb Roy,
' learned Sr, C.G.5,C, for the Respondants.

' This application is squarely covered

"by the Judgment anc orcer passed by this
Tribunal in g.A, Nos, 238,234 and 276 of 2001
:dated 1141.2082, In the light of the said
Judgment this application is diemissed, The
'dismiesal of the application shall not, however,
'preclude the réspondents, viz. the Govt. of
krunachal Pradesh in @bsorping the applicant
@s per policy deacision, if any, even after the

'persons are repatriated,
!

The applicatign thus stands dismissed,
i
'Thare shall, however, be no order ag ta costs,

. ‘ Vice=Chairman
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WP(C) NO.5630/02 -

b BEFORE
" HON'BLE THE CHIEF JUSTICE MR BS REDDY
* HONBLE MR JUSTIGE T NANDAKUMAR SINGH -

31-0706
BS Reddy, (7)

Mr SK
_ petitigner segks leave
| this writ petition and rlghtly SO |n our con5|dered v

opinidn. The [eave is Tcordlngly granted
t

~—~ W)

Ghose,| learned counsel for the .-

of this ‘court to withdraw'

The writ péti on shall stand dlsmissedw.,;_f“;__;
witho{it any ¢rder as to costs. However, I|berty iS ‘
granté:d to the pet|t|orJer to avail such remedles as |
méy $e requjred and{in-case any such occasion
arises{in that} event this order shall not cohe in
their way and| the mat{er may have to be disposed
merit uninfluenced by dismissal of

of onlits owr

this wtit petitipn.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

(An Application under Section 19 of the Administrative Tribunals Act,

1985)

0.A. NO..... /2002

BETWEEN

Sri Bimal Biswas

son of Late N. C. Biswas

" Working as Divisional Accountant in the

Office of the Executive Engineer,

Rural Works Department, Tezu,

'-Government of Aarunachal Pradesh,

Bistrict -~ Lohit, Arunachal Pradesh.

#Applicant

—versus—

The Union of India,
Through the Comptroller & Auditor
General of India, 10 Bahadur Shah Zafar Marg,

‘New Delhi-~110003.

The Accountant General (A&E),
Arunachal Pradesh, Meghalaya.

Assam etc., Shillong-793001.

The State of Arunachal Pradesh,

“Through the Secretary to the

Government of Arunachal Pradesh,

Rural Works Department, Itanagar.



4. The Director of Accounts & Treasuries
| Government of Arunachal Pradesh, N&harlagun.
5. The Executive Engineer,

Rural Works Department, Tezu,

District -~ Lohit, arunachal Pradesh.

. The Commissioner (Finance)},

Government of arunachal Pradesh,

{tanagar.

. . . -Respondants

Order No. DA Cel1/2“46/92*93/2006*01/V01.II/1373 dated 21.03.2002
issued by the respondent no.2 repatrigting the applicant to his

parent department and also the illegal and arbitrary action of the
Respondent No.5 seeking to repatriate/release the applicant to his
parent department without considering his case for permanent -
absorption in the cadre of Divisional Accountant now taken over by'
the Government of Arunachal Pradesh from Aaccountant General (ABE)
Arunachal , Meghalaya, etc. Shillong and in total violation of

instructions contained in the letter bearing No. DA/TRY/15/99

dated 12.1.2000 as well as the letter under Memo No. DA/TRY/15/99
dated 11.3.2002 issued by the Government of Arunbal Pradesh; ..

That the applicant states that the subject matter of this

application is within the jurisdiction of this Hon’ble Tribunal.

Linitati
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That the present applicant further declares that this application

.is filed within the prescribed period of limitation as per

Administrative Tribunals Act, 1985.

- Eacts of the Case

That the applicant is a c¢itizen of India and as such he is

entitled to all the rights and privileges as guaranteed under thé

~ Constitution of India and other legal rights accrued there under.:-

4.3

That the Applicant is working as Divisional Accountant in the
organization and under the administrative control of Uirector
of faccounts & Treasuries, Government of Arunachal Pradesh and
seeking his permanent absarption. Though he has worked for

nearly three years as Divisional Accountant in the office'ofi
the respondent no. 5, he is not being permanently absorbed in
the aforesaid capacity. Now, effort is on to repatriate him

to his parent department under the Chief Engineer, Irrigation
& Flood Control Department, Itanagar, Government of Arunachal

Pradesh.

That what makes the likely repatriation of the Applicant

disturbing is the fact that though he is being repatriated . to - -

his parent department, his place i{s likely to be taken by

another deputationist only. Hence, it is the case where one
deputationist is being replaced by another deputationist.

Instead of permanently absorbing the Applicant to the post

presently being held by him, wherein he has worked for aely .

three vears, the Respondents are now only bringing a personi
on deputation to work in his place. It is also noteworthy
that the Applicant is competent to be permanently absorbed in
the deputation post of pivisional Accountant. Moreover,

though he has worked on deputation but his appointment was

0%)§7w41v‘ f%%ﬁﬂdwﬂ



pursuant to a selection against the permanent post in a

-substantive capacity.

4.4 That the applicant states that the State of Arunachal Pradesh

< (for short, the State) do not have any accounts cadre of its

-

own to man the accounts set up under its various departments -
and as such it puts requisition to the respondent no. 2 for
D'selecting and appﬁinting the staff of Accounts Cadre, namely
' DA/DAD etc. from amongst the existing staff serving under
various departments of the State. It is pertinent to mention
- here that the respondent no. 2 selects candidates on behalf
of the State and on their selectionh the said candidates are
“posted against the various posts of accounts cadre under the
. State. The salary and allowances ofthose candidates are also
paid from the State Exchequer but such appointments of the
 candidates are made on deputation basis. It would be relevant
- From the aforesaid facts that though the candidates are from
:'the State and on their selection against thelggﬁégg-Accownts //ﬁ
~cadre are posted again to the State, they are under the.
administrative control of respondent no. 2 since, their
lselection'against the posts are on deputation basis.
Therefore, the candidates like the applicant are basically .
“employees of the State and are serving against the posts
under the State cadre being under the administrative control

of the respondent no. 2.

4,5 That the Applicant was initially appointed as a Lower
Division Clerk (for short LDC) and was posted in the Rural
HWorks Department, Arunachal Pradesh. Ever since his entry to.
service, he has been discharging duties to the satisfaction

- of all concerned and subsequently he was promoted to the post

©of Upper Division Clerk in the vear 1981.

\



4.7

That during the year 1989, the applicant was initially
selected for the first time as a Divisional Accountant under -

respondent no.2 and as such, he continued in his said

‘capacity till 1995 in the Flood Management Division under the

Chief Engineer, Irrigation & Flood Control Department,

Itanagar, Government of Arunachal Pradesh.

That the respondent no.2 vide Circular bearing No. DA CELLA2
49/97-98/Vol.11/245 dated 20.1.1998-invited applications'from
the candidates who were willing to serve as Divisional
Accountants in Rural Works Department for a period of one
vear on deputation basis. The applicant, who was then serving.
in the office of the Executive Engineer, 18FC Department,
Roing Division, had applied for the said post and theraafter

was selected for the second term to the said post on

deputation basis. Consequent to his selection to the post of .

Oivisional Accountant, he was appointed as Divisional

Accountant on 5.7.1999 in the office of the Executive

Engineer, R.W.D., Tezy, Aﬁuhachal.Pradesh and since then he .

has been working in the office of the respordent mo.5. Thus,

-although he is working under the administrative control of AG

(ARE}, Meghalaya, but practically, he has been working in the
office of the respondent nNo. 5 under the State of Arunachal

-Pradesh.

Cbpy of the appointment letter dated 5.7.199 is

annexed as Annexure-1.

That though the aforesaid appointment of the applicant was on

deputation for a period of one vyear, the same was

‘subsequently extended from time to time and he is still

continuing in the said post. It is staed that pursuant. to

his long continuation in the borrowing department, it has



‘been his legitimate expectation that he would be absorbed-in»>‘
the establishment of AG (ARE) for Arunachal Pradesh in due
course. However, before consideration of such absorption, he
has been repatriated to his parent department. It will be
pertinent to mention here that the Applicant who was an UOC
in his parent department, came on deputation to a promotional
Post carrying higher scale of pay (Rs. 5000-8000/- with
effect from 5.7.1999) to the office of the AG (a&E),
Shillong. Such'expectétien was also in view of the fact that
the performance of the Applicant as a Divisiohal Accountant.

has been well recognized by the authorities.

That as already stated above, he is being repwriated to his
Parent department without considering his case for permanant
absorptlon by issuance of the order of repatriation-dated
21 03.2002 and the same is to take effect from 31.07.2002 and.
therefore, he has not been released from duty as vet. The
applicant has also dathered the information that another ..
-deputationist is replacing him and it is not a case of his
replacement by any regular incumbent of the office of the
A.G. (ARE), Meghalaya. On the other hand, the bifurcation
towards creation of a new cadre of AG(ARE) for Arunachal
Pradesh is on the offing and the necessary infrastructure
facilities including the office building etc. are also being
arranged. Thus if in the meantime, the Applicant is
repatriated to his parent department without considering his

representation for regular absorption, the same will
seriously tell upon his service career. It may be further
stated herein that recently the State has taken the decision
to take over the administrative control of the accounts cadre
from the respondent no.2 and to absorb/regularise the

"services of the existing incumbents and necessary arrangement:

i

Do make ‘)7(/7”



in this regard including a decision by the State Cabinet hes
also been taken but the entire process will require some more
time for completion. However, insuch an event, the applicant: -

will be absorbed/regularised in his existing capacity.

A copy of the above orderdated 21.03.2002 is annexed

herewith as Annexure - 2.

4.10 That it will be pertinent to mention here that on an earlier
occasion, other similarly situated colleagues of the
Applicant - being agdarieved by similar orders of repatriation
~ gssailed the same before this Hon’ble Tribunal and this
Hon’ble Tribunal was pleased to protect their interest by
issuing appropriate interim order. Now, those applicants are
-continuing in the posf of Divisional accountant under the
Administrative Control of A.G.(AXE), Meghalaya at Arunachal
Pradesh. However, those applications were finally disposed by -
the this Hon’ble Tribunal on 22.6.2001 holding that the
period of deputation of the applicants in those applications
stood extended by virtue of issuance of the order dated
15.11.1999, issued by the respondent nho. 4. The Tribunalk
accepted the contention of the applicants in those cases and -
disposed of those matters granting the benefit of extension

- in terms of the order-~dated 15.11.1999 issued by the
Government of Arunachal Pradesh. The #pplicant in the present
case is similarly situated like those pApplicants in those

Original Applications.

Copy of one of the abovememioned order of thig Tribunal

on 22.6.2001 is annexed herewith as Annexure - 8.

4.11 That the Applicant is aggrieved because instead of considering
his permanent absorption as Divisional Accountant in the

office of the respondent State consequent to the ebision by.

6%ﬁ10¢¢/ pQ%ghﬂ
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the State to take over the Accounts €Cadre from the
Administrative control of the respondent no.2, he is being
repatriated and replaced by another deputationist. The
Applicant has worked as Divisional Accountant for nearly

three vears. His appointment as Divisional Accountant was

against a permanent post and there is no reason as to why he

cannot be considered for absorption in the said capacity more
particularly, when he has already exercised his option for
absorption and the State has already initiated an action to.
take over the administrative control of his post. In this
connection, it is noteworthy that his appointment as
Divisional Accountant was made after carrying out salection
in accordance with law. Since the Applicant duly qualified

and was selected for such appointment, he was accordingly

. sent on deputation as Divisional Accountant.

4.13

That it is stated that the Govt. of Arunachal Pradesh, vide
their letter bearing No. DA/Try/15/99/9629 dated 15.11.99
requested, the Accountant General (AE), Arunachal Pradash,
Meghalaya, etc. to extend period of deputation for a further
period of two vears, from the date of expiry of the tenure of
the incumbents in the interest of Rural service and it is
further stated in the said letter dated 15.11.99that this
arrangement was proposed, till view of the State Government

in final shape could be put forward. Consequent to that the

~tenure of the incumbents Including the present applicant was

extended and therefore he is still continuing in the said

capacity of Divisional Accountant.

That as & matter of fact, on 12.1.2000 and 11.3.2002 the
respondent nos. 4 and & respectively issued letters
requesting the respondent no. 2 to the effect that the

existing divisional accounts may be allowed to continueas



5emergency divisional accountants for the time being as a «

'WOrking arrangement in as much as the State Cabinet of

- Arunachal Pradesh has taken a decision for taking over the

" administrative control of the cadres of Sr. DAQ/DAC/DA of

Works Divisions belonging to P.W.D./ PHED/IFCD/RWD and Power

Department of Arunachal Pradesh. Therefore, in the light of

the above decision and also in view of the subsequent
decision of the Govt. of Arunachal Pradesh to take over the
cadre of Divisional Accountant as communicatel vide letter
dated 12.1.2000, the present applicant is at least entitled

to an interim order for continuing in the present place of.

- .posting till the administrative control is taken over by the-

4.14

State and his case for permanent absorption as Divisional .
Accountant under the Govt. of Arunachal Pradesh is
considered. It is further submitted that the process of
taking over the cadre of Divisional Accounts
officer/Divisional Accountant are in progress. The Hon’ble
Tribunal may, therefore, be pleased to issue a direction upon
the Respondents to consider the case of the Applicant for |
permanent absorption in the post of Divisiomnal Accountant
under the control of Director of Accounts & Treasuries,

Government of Arunachal Pradesh.

"

That as stated above, the Direcr of accounts & Treasuries,
Govt. of Arunachal Pradesh have decided to take over the

aforesaid cadre of Divisional accountant under their direct

‘control with immediate effect and Further decided that

. s Co-
parsons those who are borne on regular basis in the ¢ad of:

Divisioqal Accounts Officer/Divisional aAccountants in the
State of Arunachal Pradesh and opted to come over to
Arunachal Pradesh State Cadre, will be taken over on status

auo subject to acceptance of the State Govi., and it has also



/‘le‘

been decided that hence forth no fresh Divisional accountant

on deputation will be entertained. Cases of those who are

presently on deputation and serving in the State shall be

. examined at that end for their future continuation even after

completion of existing term of depwation. The Director of
Accounts and Treasuries had further Eequested to take

necessary action so that the process of the transfer of due

. cadre along with the willing personnel could be completed

. immediately.

4.15

That the aforesaid decision of the Diredor of Accounts and

" Treasuries (A&E), Govt. of Arunachal Pradesh would be evident

from the letter bearing No. DA/Tres/15/99 dated 12.1.2000 as
well as the letter issued under Memo No. DA/TRY/15/99 dated
11.3.2002 addressed to the Accountaﬁt General (AKE) ranachal |
Pradesh, Meghalaya, Shillong. It is therefore quite clear

that under the changed ciroumstances, the applicant who is an
employee of the Govt. of Arunachal Pradesh, Meghalaya, is now
required to be considered for absorption by the Govt. of

Arunachal Pradesh instead of Acéountant-eeneral, (A&E) ,

‘Arunachal Pradesh, Meghalaya, Shillong.

Copy of the letters dated 15.11.99; 12.1.2000 and
11.3.2002 are anhhexed as Annexure-4, 5 and 6

. respectively.

That the applicant states that he has further come to know
that the State Cabinet of the Government of Arunachal Pradesh
has formally approved the above decision in the month of
December, 2001 to take over the control of the entire
Accounts set up from the Accountant General (A3E), Meghaléyé
etc. In view of the above decision of the State Cabinet, the

Accountant General (RA&E) . Meghalava etc. is required to hand
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over the entire Accounts set up to the Director of Accounts
and Treasuries, Government of Arunachal Pradesh. But this
brocess may require some more time for completion. It is
stated that the said news was also published in thérunachal
Times dated 2.12.2001 Therefore, if the applicant -is
repatriated to his parent department befaore completion of the
above exercise, it would cause irreparable loss andnfury in
his service career. The Hon’ble Tribunal may., therefore, be -
pleased to protect the interests of the applicant by an

appropriate order.

A photocopy of the said news published in the
arunachal Times dated 2.12.2001 is annexed

herewith and marked as Annexure-7.

4.17 That the applicant submits that he has come to know from a
reliable source that the instant order of repatriation has
been issued on extraneous consideration. From the attending
facts and circumstances of the case narrated above, it is
guite clear that now; consequent to the above decision of the
Govt. of Arunachal Pradesh, the respondent no. 2 has no
control over the matter and in this circumstance the impugned
order is arbitrary, mala fide and without jurisdiction. The
impugned order dated 21.03.2002 is, therefore, liable to be

-set aside.

4;18,That in this application, the Applicant has made out a prima
facie case of arbitrariness on the part of the Respondents.
aApplicant has a strong case for being permanently absorbed as
Diviéional Accountant either in his present capacity as
Divisional Accountant in the office of the Executive

Engineer, Rural Works Department, Tezu, Arunachal Pradesh or

as Divisional Accountant in any of the offices under the

G
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Government of Arunachal Pradesh. An inteim direction by this
Hon’ble Tribunal that pending disposal of this application

the Applicant may not be disturbed from his present post of

'pDivisional Accountant in the office of thae Exeautive

4.19

4.20

4.21

Engineer, Rural Works Department, Tezu, Arunachal Prédesh,
would not adversely affect the interest of the Respondents
and they would not be prejudiced in any way, whereas on the
other hand, if such an interim direction is not given in
favour of the Applicant; the writ application itself would be
rendered infructuous. Hence the balance of convenience is in |
favour of the Applicant towards passing such an interim

order.

That the Applicant has no other appropriate alternative
remedy than the one sought for herein and the relief(s) if
granted by this Hon’ble Tribunal would be just, adequate,

proper and effective.

That the Applicant demanded justice but the same was denied
to him. Hence, this Application is filed bona fide and for

securing the ends of justice.

That this application is made bona fide and for the cause of

justice.

. ¢ " p { "
vl % - "

For that the action of the respondent authority in denying
consideration of the case of the applicant as per the request made
by the Govt. of Arunachal Pradesh to extend the period ¢
deputation for a further period till the process of taking over
the administrative control of the cadre of the Divisional
Accountant by the State of Arunachal Pradesh is ocompleted in
pursuance of 0.M. dated 15.11.99, 12.1.2000 and 11.3.2002
respectively is illegal, arbitrary and highly diseriminatory.



[£43

o

For that the applicant, if repatriated to his parent department at -

this juncture, will have to join as Upper Division clerk only and
in such a contingency he would draw a lesser pay scale than that
of a Divisional Accountant which will amount to reduction in rank

and is not permisgible under the law in as much as the same will

amount to infringement of the provisions contained in article

14,16 and 21 of the Constitution of India and as such the impugned

order of repatriation is bad in law and liable to be set aside and

quashed.

For that the applicant is sought to be replaced by another

deputationist in the rank of Divisional accountant without

_considering his case for permanent absorption and as suchhe

action of the authorities is bad in law and liable to be set

‘aside.

For that the impugned order dated 21.03.2002 issued by the

‘Respondent No.2 directing repatriation of the applicant to his

parent department with effect from 31.07.2002 will create serious
Civil consequences and as such the action of the authorities is

bad in law and liable to be set aside.

For that the applicant will have to join as Wpper Division Clerk

on repatriation to his parent department whose pay scale ig much

lower than that of the Divisional Accountant and as such it will
create serious anomalies in the pay scale to be given to the
applicant on repatriation and that was why the State Govt. of
Arunachal Pradesh took up the matter with the Respondent No.2
requesting him to allow the serving deputationists for further
period till necessary arrangements are made by the State Govt. to
take over the administrative control of the cadre of the
Divisional Accountant serving in the State of Arunachal Pradesh.
The respondent No.2while issuing the impugned order, rever took
into consideration these factors and the impugned order was passed

arbitrarily, without application of mind and on irrelevant
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- consideration énd as such the order is liable to be set aside and

Quashed,

For that in view of the decision now taken by the Govt. of

~Arunachal Pradesh to take over the cadre of the Divisional

Accounts Officer/Divisional Accountants, the applicant is entitled
to continue in the post of Divisional accountant till the process
is completed and as such the impugned order is bad in law and is

liable to be set aside.

For that in any view of the matter the impugned order is bad in

law and is liable to set aside.

For that the similar matter has already been decided by this
Hon’ble Tribunal in a series of case vide order dated 22.6.2001,

as such the applicant is entitled to similar benefit.

That the applicant states that he has no other alternative or-

other efficacious remedy available before him than to file this

- application.

Court/Tribunal.

The applicant further declares that he_had filed a writ petition
before the Hon’ble High Court regarding the mstter in raspect of

‘which this application has been made, but the same was withdrawn
with liberty to approach before the appropriate forum. The

‘applicant further declares that no application like the present

one is pending before any other Tribunal or any other authority or
any other Bench of the Tribunal nor any such application, writ

application, or suit is pending before any of them. -

Mt (0



8.1 " That the Hon’ble Tribunal be pleased to set aside the
impugned order of repatriation issued under letter No. DA
CELL/2~46/92~93/2000-01/vol.11/1373 dated 21.03.2002

(Annexure-— 2).

8.2 That the Hon’ble Tribunal be plessed to direct the
respondents to consider absorption of the applicent to the
post of Divisional Accountant in the office of the Executive
Engineer, Rural Works Department, Tezu, or under any of the
offices of the Govt. of Arunachal Pradesh in terms of the
decision taken by the Government of Arunachal Pradesh as -
communicated through the letters dated 15.11.1999, 12.1.2000 -
and 11.3.2002.

8.3 To pass any other order or orders as deem fit and proper by
the Hon’ble Tribunal.

8.4 Cost of the case.
. ri r ra

Ouring the pendency of this application, the applicant pravs for

the followlng interim relief:

2.1 That the Hon’ble Tribunal be pleased to stay the oparation
of the impugned order of repatriation issued under letter
No. DA CELL/2-46/92-93/2000~01/Vol.11/1373 dated 21.03.2002
{Annexure~ 2) till disposal of this Original Application..

9.2 That the respondents be directed to allow the applicant to
continue to work on deputation basis to the post of -

Divisional Accountant till disposal of this application.
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The above interim relief are prayed on the grounds explained in
paragraph 5 of the Original Application and if the same is not
granted the applicant will suffer irreparable loss and injury.
This application is filed through Advocate.
Postal Order No. : 745}//[ /];- dated [46- S=21N —

Issued fromand payvable at:6.P.0., Guwahati:

As per Index.
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VERIFICATION

I, Sri Bimal Biswas, Soh of Late N. L. Biswas, aged about 46
vears, working as Divisional Accountant in the office of the -
Executive Engineer, Rural Works Department, Tezu, Government of .-
Arunachal Pradesh, District - Lohiﬁ, Arunachal Pradestio hereby
verify that the statements made in Paragraph 1 to 4 and 6 to 12-
are true to my knowledge and those made in Péragraph 5 are true to

my legal advice and I have not suppressed any materialadt.

.................

3
p?w ke (7 TV
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VOERICE OF THE ACCOUNTANT CENERAL (A&E), MEGHALAY

IO -

- PRADESH AND MIZORA# &1 SHILLONG

/@NhJLXU&Ej(?

A/ .I‘AI?LJA‘ xL”/xI; !Vé

EQ.No.DA.Cell/ 651 | | UAFEU.*QEiLj{ffzfi;mﬁ.

Consemuent on his selection for the nost )1v1010nﬂl

\ccountanL (on deputation b

asis) in the pay scale of: Efmjkjtjz.
WJB@"‘S(E?@@@)QG%/- in the combined cadre of :

ACcountants under the AdmlnigLralee control of
pe Accountant General (Acd),

Wima l . i mod

is posted on deputation ;

a

Ulv131onal

tha cffice of

1nQﬁalayd, etc., Jqlllynj,‘aﬂrl

at present Working _
in the office of LheE E,.(\r% M g: . %117\1_@@1 % . @_Q

I8} '~jon;1 hecountant

Beamaiitee e Rulwy

25°C1¢Cx€::
Shri _@\me (X wal .

- o~

e et o= . —————

should

join tne afi‘esal .pos oxVK;fVlQIonal Accountant on deputatlon
C !

w1th1n:}@)dayséfrom)the dat
which his posting on- deputatlon 1s liable to he
without sny further

offered to some other eligible and

represuntation for 4 change of the
entertained under

4. e pay and” dg Latlon(DuLy) allowances
‘ ( .

I D
will be governed

~Jinanct, Public Grievances and Dension (Departme

10.2/12/87- ~Estt (Pay.TIT) dta.

P

and Iraining) letter M

Contd.....

by the Sovernment of India, .inisg trv df

of 1ssue af this o*dﬁr,’ failing

cancalled

communic aLJon ﬂnd the poest mav ha
selected c,rmhf at#, o

placo of Wostlnq wil) be

NOSNZEY

ANy Clreamsonee s whot BoOevaer,
3. The period of dmput LJon of 3hri G&{L - ‘
e e _N*__“_«_“__“__'vlll be ror > duration
of 1{one year only from the da of joining in

t1g oF flce the
xe&u AVC E ”L?f_\JQ.U\C._ 05@ ’I/QL?D\A‘ @r 6

10 respect of -

e e

nt oujlﬁrqonnel
79 A 198

"

02//;10"-."
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égTended and mRdified from time to time. 4hil> on deputétion,

LQDCﬁl;Q_”_ L0l _; may. elect to

draw either the pay in the scale of pay of {he doDuL;!1on post

or his basic pay in the parent cadre Plus personal vay, if any,

Flus deputation (duty) allowance. 5hLlG%%ﬂLZQVQLK_.&EQQ(QCéDng

» Oon deputation, hould
exercise option in this regard within a period of 1(cnz) month

from the date of joining the assigument (i.e. the afors Snid

post of deputsgtion). The option once exercised Dy Sihrcid gzﬁgvazquﬂ_
LolrB shall be trested

as final and cannolk be alterod/ohqngcd latvr under any
circumstances whatsoever.

5. The Dearness Allownnce, CWA, Children Educytion.

Allowance, T.A., L.T. C., Leave, Pension, etc. will be qoverned by

the w0vt of Indis, Mlnlstr éf Finance 0OM o. F1(6)H~IV(A)/62
dtd.7~12- -1962 (incorporated as
decision No.

v(13th.

\nnexure to uovt of lnﬂla
in Appendix 31 of Choudhury's C.S.R. Volume

Edition) and as amended and modified from time to time.)

o owi Ramal @uigiae .

d@puLaLion will be liable o he trans |

Wlthln the 3State of Arunachal Prado h

ferred to any plwce

,» Manipur and ¢ Urlpura,

in-the combined cadre of 01v1olonal Accountants under the

;lmlnlatlatlve contrél of the Account nt

General (AuE)-Meghalaya,
etc., shillong. '

7. Prior concurrence of t?is office must be obtained 2y the

Dioisianl Officer before 3hri i IIQQAQL(f ~ﬁ§54<3{A34%<3~r
. - . (on deputation) is entrusted

! — —
addltlonal chargas, ap001nted or transferred to
oLher than that cited in this.

a po?t/station
Gstablishment Officer.

=j—
/,<;2/ , | (/i// éy\FC’M\vf$\C&kal <;r“4\(ﬂ((

T/QszA.nfuLL.

/Q

‘ ‘ﬂy/‘ . . .- (/\ P b’)\ 'm
- d > , )
é;%ﬂ , Semi-or—Aecounts— flcer



OFFLCE OF TLHE ACCOUNTANT GENERAL (A& EYMEGHALAY A E1C:
" ' SHILLONG C e
CO0A (AUFR Y AU AN R I R W R ' Dated:-21-03-2002
To, ‘ |
Lo The Chicl Enigineer, L& 147 Departinent, Arunae hal 1 mdcsh lt'm,lu'u
Yo Uhe O hael e pineer, PAY l' Aunvtaby Triporen,
Voo The Chiel Engiseer, P, \\ D ANGwipoe fmplial,
Sube. l._\lcndfs! ;)!-rm-:{ st repateintion of the fnl.i'nt\\'iuy‘ Prévisional .:\crnu-nln_h.l‘ {on denulation).
, . L . .
Siv,

The wader mentioned ~ Divisionnl  Accountant on (lfpu('\lmn whe were under the

Administrative Uontrol.of Accountant General (A&E ) Meg \l.\\.\ etc., Shillong. theiv penoJ of
deputation is exfonded unta 31.7.2002 respectively,

Crnheiug expivy ol deputulion period i.e. on 31.7.2002 they ure dicected rqmrl to
(ho r lesmclne parents (.cp wiment immediately vuder intimation to this Oﬂl((’.

Jondeputation

oo e 445485 8 4 4 e i w0

!
'2 T Al Sart bar, Do on | Electrical Bivision Nooii \un(.nl \. j‘ ‘}31 720027
3

AP _pfepatation b -
5"”}/’. NN T Vantalhanka, v Chirachandpur Divisien NoodT hp,mnukhl 3072002
W) S EDA e deputation ] EAVLDL Manipar, .
! L . Paut nh.m! l‘.n,). DA '( hm.ulm:.(fpun Division P.YY, D \Jnmpuz. _.H 2002 ' |
T ' by (4] . .
R Authovity - G order dated 3,002 at PASN in flle No. DA CellV2-46/92-9322000-
Di/Velil
(1 | R s
S Sr.DyAccountant General Admn).
.. Y [ '- KEP "l'
P
Meme No WA Cellf22 4692 2372000 01/V0L1/ 1137480 - Dated: 21, 32002
9 1. Copy turwarded (v ;- ' :
(’,'.q.':'/ o The Vxeentive 1 agineer, RAVD. Tean Diviginn Avima chal Pradesh “.’lll.\ﬂ’ll
! v

2o Phe Kxecufive Fogiveer, Eleetrient Division Mo A el vin Tripuesi,

Jo e Bxeeutive Fapioeer, Chuenehandpue Divisian ivo 00 1,500, lr;mimulth PAY.LD, M.nnpun'.
4o Vhe oxecutive I8 ngzivseer, PV Char achandpur, anpul .
A l’us(m( oncerned, " : .
0. . File. . . L

/ 1, }i.(). iile. ' :
L, L y _ ,
< w . (/0% Sr. Atcounts Officer, /e DA Cell.
b ' o

S| Names S Divigion T ) i"l' dale of completion, -
1 Bimal  Biswas, DA RAYD. Tezn Division Arunuclad l’rndcxh !.} 72002
H . !

]
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fieﬁcl“ N0.202/2001(T) (Ln U.P.(c)374/2000

R B v*’ o v Vp = ) ! ‘ L. {
Al ST . o
o] ' e :

b .

. Ce e Applicant,
By Advocato My, Tagla Michi

Unlon (‘)f Indla & Oru,

LI ‘." ﬂhnp'ondantu.
MreB,C, Pathak, Addl.C.G.S, C.

VY
i ]

Sri K%hhab Chandra Das

e Applicant.
vp-_, B)_( Advocate Mrp,

Amltav;\ Roy & Pln B,0utta

ﬁlbﬁﬂhuﬁ &mn&Chal :Pnadaah & Orp RﬂﬂpOhdﬂntﬂo L :
x.pDob Roy, sr.c.c.s.c, _ L.
. 0.A. No. 03/2001(T)(1n U, P, (c)zsv/zopo): K

LL Gamboh Hugny "_"‘ . v . Applioant
gl :

By Advocate Nr.m Chanda & mr.S Dutta
- Ve - . ‘

Thd Stat's . Ardnachal Pradesh ¢« Qra, R/as,pppdents.

7 Mz.B.C.Pathak, AddL.C.C.S.0,

0.4, 20&/2001(T) (in WP, (c)373/2000)

Shrl Rnthlndru Kumar Daob .« « ’ ApplLCant

By Advocata Mr.Amitava Roy & Mr.5.0utta.

-Vg -
! 1 Lo R
'vmh‘ac&ta‘afe:o‘ﬂil\ *’\’Jna’onal Pradash'& Ors, Rmspondents,

Mr. J\. D ob Roy, Sr.C.C.5.C.

. o
v ee,,

«‘.

- ) j
Lot L Al %
?f?ﬂﬁ, . e G | EANNEXDer64
e RAL ADNINISTRRTIVL TRIBUNAL, cuuannTx BCNCH L me——
il o '_;‘f Original Application Nos, Exom: 200(7) tto, 208(T) of 2001. Pﬁb 5
ﬁfﬁiﬂ“ﬁ;”“; Dato of Ordar & Thio is the 22ng Day of June, 2001, !
RN DERRU A VIR UK i h
ﬁfl ! ln,'w. . “HI"'I 1‘ ' . - '
ﬁAQNWWFEJ*d"‘“ON'“LE MR, QUSTICE R.R.K. TRIVEDL, VICGE CHALAMAN,
z%m‘ﬁggﬁﬂ Mol HONLOLE MR, K.k, SHARAR, ADMINISTRAIIVE maqaan.
?: ~ v ’:l:1 ‘Q 'v. .
ﬁw‘Qé 3 0.A.N0.200/2001(T) (in C.g. 6037/98)1
of
‘ . Re Pruthupun - v oe . Applicant
: ‘ By Advacata Mr.8.K.Sharma & Mr, P.K, Tiwari, ;
“ ' ' " Vu -
, lSL,nto ol’ &&unacha‘lrpmdesh & Qrs 4, Respandants,
;ﬁ By Mr.o. CwvPabhak, Addl:CiG25.q. -
1 _ o
4;: ; U'A,NQ,ZU'I/ZOO'\ (T) (in U.P.(\c)HW/ZOOO !
s , ‘
! ' Jhrl Habung Lalin
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{ 0.A.205/2001(T) . (4in WeP.(c) 376/2000) .
Shri Utpal Mahanta ' + + « - Applicant,
By Advocatao MrsAdRoy & Mr.S5.0uttq :
n'usﬂ_
4 Uhg¢5tgtegnf1QIUﬂaohal Pradesh &,0z0, .. Rﬁapbndénts.
Mr. B.Deb Roy, S1.C.G.5.cC,
g 0.4, 206/2001(T) (in u, P, (c) 496/2000) 3 |
S Hage Mubi Tada « .. Appucnnt
i By Advogata MTJAWRoy, M. Chanda & Mrys,0utta . ‘
Unlon of India‘s Org, v | Rooﬁondonto.
‘ NI‘.AQDGb Roy’ SWOC.GQS.C‘.
0.A.207/2001(T) (in W.p. (c) 876/2000) : o
Malay Bhushan D ey e e Applicant,
By Advocatae Nr.B.C.Da3 & MNro5,0utta
YA
./rﬂ,éar > G Vo - | |
'& (,l“\'\\ 3 . .
K V%%fﬁ \Q:“Qf nof India & 0Opy, C e Respdndanta,
' J 0 N ) - S l
Z {/ Y mr,(%LDab Roy, $1.C.G.S,C.
'...-.r\ o ' .
: (\)) rt;.'f..-'-.'» //o AL No.zoe/zom(T)(in W, p, (0)575/2000) 1
. :,5‘: :"'i“::‘:":} a o R
K:"“:.:"&l) —l\\n Shl‘i Hago Tamin . . . Applicant.
"‘_IL__‘*Z«'BY Advocatm Mr.A. Roy, e, Chanda & mr.s.outta,

= Vg - _
. Tha Stata of Arunachdl Pradesh & Drs.*} - HRegpondents,
Nr.A Deb Roy, Sr.C,G.S,C,

H !
{o
N )
im
im

Ry RKTRIVEDL 2, (V. C,Y)

'Uu.huvo-hoard Mr. m Chanda ror the applicants

and Mr,A, Dob Roy, loarned 5r,C,G.5S, C for tha roopondanta.

2. In all the aforasajd 0.A.s tha queationa of lay el % Q
i nlged W S
L?re sim{lar ang they can be disposed of by a common
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ordor 0gBLinat whfchp Louenod Counsal for the partiog
- hava no objoection,

3, Thae 8pplicants o the Prasent g,a,4 aro_aorving
~dn dirParent Copacitions ungarp the

Pradosh.

n tha.organiaatioq,aggﬁshminiatratl
‘ - . trol gof Accountant Conoral (

Ve cone
A&E),Arunachal-PfadaSh and

Meghalay i, Aftor uxpirf'or the porfoad of doputahioq/
ordngﬁhava been pasgag

depurtmnnt.

Learnsd Counsel for thy 4

thut by ordar datud 15—11—1999,

the Goverament o Atunachal
Pradeah'ha8 axtandmd tho period of ddputationifor a

poriod of Luo yoears from Lhe dgatyg of-uxpiry of'thair’

| : pProgent faopactivo‘tunurqbin tho intoregt oF pubiic

'u-U‘sarvice. The operativa pa
T

*t ol the grgpyp reads aq under

2nt angd Posting of thaq BAO/0AS
for 38 uorky s of PUD "may not by donsa

' sinco fina) decision of the
Govt, is st{ll Buaitad, The sepy{as

Present timﬂ{'Thiaiarrange—
“ Statae Govt,

In finagl shape ¢ ard tg Your

ould ha put.fory
ostocn g Fricenn

Nov'99 from tha dato of oxpiry, In tha moantima thy Statao
of Arunachal Pradash

has taken a decisjon to absarve the

i v s
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daputationist appl

icants {n the Stut;‘Cadre
dated 12-1-2001,"

Annexure-9, The "lottgr is buing rep

I,
" To ’ R
s »Tho Accountant General

‘A runachal Pradagh, Meg
" "Shillong-793 001,

roducaed

controlled by /70U, Haow, the G
\Arunnnnnl Pradush h

ha Directop of Ace

Persons thoss

ovaer on

tha statg Governmoant, It is &

" hencoforth NC fregh Dfvisy

ona
on doputation uij

1 bn~nnt0rta

It is, tharar

Your leve
process of tho transfer of th
thao Wi lling Porsonnul can Lo

dlutnly. }

Forma) n

otification is
ahgll be commy

Nicatad {n dug

Yaur

Olrector of Account
& Ex-DFFicio.Oy.Sec
Govt, of Arunac

who ara b
basls in the cadre a

nd opt to come ovor to
Artunacha) Pradaah atata Cadru,

,_.'.Z et Send
< s et

'th - :

by order

.Copy.of uhich has buen filed as

bolou; : "

(A& E)
halaya, etc,,

overnmaent of

as dooi ded to take over the
4bovo sald Cadpe yp L e

rect control of

) I8aaurieg, Gavt,
h, ulth fmmedyia

ta sl fect,

will be tak an
acceptanca pr
loso dieldad that

l'Accountant(s)

¢re, requestad tg take
NBCossary action at

1 so that the -

8 Cadre along with
complaotad {mmo=

undor insuas and
coursa,

a,FaithFully,

(Y.Magu)
3:4 ‘Treasurl as

y«(Flnance

hal Pradeah,

NAHARLRGUN."

tddrdoo 5



. arisas,

g

.; - QT DD

Governmont hag axt,udddd thae porfad

t-

Ja An the Stuto

of daputation and furthaer hao taknn a decision to aboorvo

thesapplicants in tha State Cadre by ordnr dated 12-1-2001,
in our'opinion, nothing Ls left tq be docidod by this
Tribunal in thuge 0. A.s. Tho ordor of repatriation impugnaed

Ao e 5'\-’"\ v~
in these 0.A,5 standsP

susheaded (by ordur dated 15~ 11-\999
N \
filod)%m Annexure-7,

Tho applications are accordingly;"dlapoaad of.
It is mmdo Clear that {f chan

90 Ln thae proaent situation
\" .,L\‘)JJ‘L“J A

1t Lojopon to the upplicants to approach this
Tribunal,

-

There shall, houev or,

be no order as to costs,

SA/VICE CHALWAAN
Sd/MEFBIR (adm)

- Lortlficd to e truec Ceoyp)
weatfirg "faﬁy«

Xw’\

\\\(/}
Lm"{lon Oll)wr .5y
armm RN (2% g
Sentral Adn. clzetive Tribune
SN C RS IR e

ey
iuwahati Sonch, Guwahaey, s

N Ay, grign

Al
,_»t/ff \W\“’“
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‘ANHEXURE- 4

GOVT OF ARUNACHAL PRADESH .
DIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN

Y
q

( THROUGH FAX/SPEED POST) -

No.DA/TRY/15/99/9629 Dated Naharlogun the 15%h Nov’99
To,

The Accountant General (& & E),
Meghalaya, Arunachal Pradesh etc.,
shillong.

sub :-Recruitment/posting of regular Divisional Accountants.

Ref =~Your letter NO.DQ/Cel1/2*46/92*93/1241 dated 4-10+99
& this office letter No.DA/29/85/(Part)/6304 dtd 8-9-99 -

4 sir.
¢ Ugm The issue of recruitment and posting of Divisional
Ac¢0dntants to 38 Rural works divisions of this state which are
I [ \présemtly manned by deputationist were under active consideration
{9>r/‘ i~ of the State Government.. The Govt of A.P. has observed that prior
Qfd to this correspondence under referance the State Govt. as well as
\QY/ 0 this Directorate were never consulted while recruiting and posting
_ §§é of%DﬁOs/Dﬁs, though these posts were borned in the establishment of
Executive Engineers and paid from the state exchequer. It has also
beén observed that prior to declaration of the Statehood (20-2-87),
the cadres of the DAUs/Das were enjoying pay scales without anomaly
with the comparable status of Accountant/Assistant/Suparintendent
intthe State Govt. working either in the Directorate of Accounts
treasuries as well as in other Directorates or in the istrict
establishment. The Directorate of Accounts and Treasuries now
express concern on the pay scales presently enjoving by the cadres
of Dais/DAs were enhanced without having appfoval of the Stai@ovt
ofiaﬁp.'The higher pay scales presently enjoying by the cadre of
DAS/DAs has been posing a problem for granting huge amount in the
form of pay and allowances during the proposed training period of
38‘Divisiona1 Accountants.

The Govt of Arunachal Prdesh is of the‘viaw that recruitment
and posting of the DAOs/DAs for 38 working Divisions of PWD may not
be done at this stage, since final decision of the Govi is still



awaited. The serving Divisional Accountants in the works Deptts won
deputation basis may be allowed extension for a further period of
two years from the date of expiry of their present respective
tenure in the interest of Rural service. This will provide succor
to the .poor financial position of the state prevailing at the
present time. This arrangement is proposed till view of the State -
Govt in final shape could be put forward to your esteem office.

yYours faithfully,

(C. M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries
Govt. of Arunachal Pradash

Fax No 0360 244281

Copy to i-

1. The P.S. to the Hon’ble Chief Minister, ﬁrunachal
Pradesh, Itanagar for information of the Hon’ble -
Chief Minister.

2. The P.S. to the Commissioner (Finance), Govt of.
- -AP., Itanagar for information.

3. The P.S. to the Commissioner (Finance)., Govt of
a,P., Itanagar for information.

4, The Accountant General (Audit) aArunachal, Mehalaya
etc, Shillong for favour of information.

5. The Chief Engineer PWE (EZ/WZ)/RWD/PHED/IFCH/Power
for information please. They are recquested to give
continuation to the serving Das who are on
deputation, for a further period of 2 yvears on
expiry of their present term of deputation &
meanwhile they may please direct the Executive
Engineer concerned not to accept joiningweport of
new appointee (DA) without consulting the State
Govt/Directorate of Accounts and Treasuries,

v Naharlogun. :

é. The Chief Accounts Officer PWD

-~ (EZ/WZ)Y/RWD/PHED/IFCD/Power for information.

i 7. Office copy -

- {C..M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries
Govt. of Arunachal Pradesh
Maharlogun



No.DA/TRY/15/99
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ANNEXURE- 5

’GOVERNMENT OF ARUNACHAL PRADESH
Director of Accounts & Treasuries
Maharlagun~791110

Dated, the 12th January, 2000
To.

The Accountant General (A&E),
Arunachal Pradesh, Meghalava, etc..
shillong~793 001.

sub

Transfer of the Cadre of Divisional Accounts
Of ficer/Divisional Acoountants to the State of Arunachal
. Pradesh - regarding.

It was under active consideration éf the Government of
arunachal Pradesh for sometime to take over the Cadre of the
Divisional Accounts Officers/Divisional Accountants of the
Wworks Department totaling 91 (ninety one) posts from the
existing combined cadre being controlled by you. Now, the
Government of ﬁrunaqhal Pradesh has decided to take over the -
above said Cadre under the direct control of the Director of
accounts & Treasuries, Govt. of Arunachal Pradesh, with -

immediate effect.

Persons those who are borne on regular basis in the cadre and

opt to come over to Arunachal Pradesh state Cadre, will be

taken over on status quo subject to acceptance of the State

Government. It is also decided that henceforth no fresh

Divisional Accountant(s) on deputation will be entertained.

Cases of those who are presently o deputation and serving

in this state shall be examined at this end for their future

continuation even after completion of the existing term of

deputation.




A
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1t is, therefore, requested to take necessary action at

< your level s0 that the process of the transfer of the Cadre

. along with the willing personnel can be completed

immediately.

Formal notification is under issue and shall be
communicated in due course.

yours faithfully.

sd/~

(Y. Megu)

Director of Accounts & Treasuries
& Ex~0Officio Dy. secy (Finance)
Govt. of arunachal Pradesh
NAHARL&GUN”
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-  GOVT OF ARUNACHAL PRADESH - ‘5/)\/
& DIRECTORATE OF ACCOUNTS & TREASURIES
NATARLAGUN '
NO. DA/TRY/15/99 o B Dated Naharlagun the 11th ‘M'zufch ‘02
To,

The Accountant General ( A&L)
Mecghalaya, Arunachal Pradesh cle.,
Shillong,.

Sub:- Continuation of servicd in respect of the Divisional Accountant, on deputation,

L would like to inform you that the state cabinet of Arunachal Pradesh has already
taken a decision for taking over of the administrative control of the cadres of
Sr.DAO/DAQO/DA of works divisions belonging to PWD/PHED/IFCD/RWD and Power
depattment of Arunachal Pradesh. In order to cnsure smooth transition of e controlling
authority of the said cadres a scheme has already been formulated wluch is being
“submitted to you shortly for oblaining approval of the appropriate authomy for issuance
ofa fomml ‘Notification’.

Meanwhilé you are requested for not to make any fresh recruitment Lo the post of
the Divisional Accountants against the Works divisions of the State of Arungchal Pradesh,
which is in continuation o our letter No. DA/TRY/15/99 dated 15/11/99. Fresh
recruitment of the Divisional Accountants will be made by the state governiment through
Arunachal Pradesh Public Scrvice Commission. Therefore the Divisional: Accountants
those who arc appointed by you on deputation [rom the state service of Arunachal
Pradesh may be allowed lo continuc as Emergency Divisional Accountants for the time -
being as a working arrangement. But [or their absorption on regular basis they will be
given chance to qualify themsclves in the Divisional Test cxamination which will be
conducted by the state government through the authorized officer of the slate
eovernment aller taking over the administrative control of the cadres. =

{\}J / | Yours faithfully, | g
P, L - v

(AK. Guha)
Commissioner (Finance) -
Govl. of Arunachal Pradesh
A Lo ltanagar. '3 '
Memo No. DA/TRY/15/99/ Dated Nahatldgun lhc ] 1th March’02,

Copy to :-

1. The Chi,icl” Engincer, PWD (E/Z, vW/Z)/Pvl-lED/IFCD/RWD and
Power Department of Arunachal Pradesh for information.
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Al Bxecutive  Lngineers, PWD/PHED/AVCD/RWD © &  Power
(lcpzu'llﬁcnt ol Arunachal Pradesh for inlbrmz\(idh.;'v'l"llcy are
requested Tor not Lo release the Divisional /\ccounl_ams'_;;who arce
on deputation Irom the state service of Arunachal Pradesh | on
expiry of their deputation term, until further order from this end.

:A ’ i . *
Q_,

(A.X. Guha) ;
Commissioner,(Finance) i |
Govt. of Arunachal Pradesh’ .

N O
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ltanagar. ‘
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- (English mediurm) .
*-F-Sector, Naharlagun
Classes-Nursery to IV
Contact: 246070 {0)

Tl -245279 (PP)

Rr.]m el

-AMSU to boycoﬁ
Manipur governor

PAPHAL, {UNI): The Al
tizniur Students’ Unien
(AHSU) Saturday- an-
nounced to boycoti Gover-
nor Ved Prakash Marwah
and his edvisors with Im-
medicte etfect :

The dacisicn was mken
1o protest “the govemor's
faflure to conceds to the
Qrganl.shon s charter of
demands for improverhent
- in the quality of educaiion
in the state. =~

court building -

HYDERABAD, (Ui Con-
-tinulng with thelr violent
spree, naxalites of the
_banned peoples war group
\PWG) have biown up 2
court buliding housing the.
oftices of assistant ses-
slonJudge and judicial first
class - nagistrate -t
Asrfabad in-Adiabad cn&
radesh.” -

" ITANAGAR, Dec 1, J(UNI):
The Arunacha! Pradesh govern-  proved the creation of three ex-

“clears its siand

cabnet meeting has ﬂ.nh,r ap-

ment has approved the sefiing up ~cadre post of deputy commis-
of 2 state women commission, 2 sioners for Uppsr Siang, Kunung

Govt approves Wom %@é’ @@im’éﬁssmn,

PWG naxa}s blow up ,

statutory body to ook after the
interest of wornen in the stzte.

Arunachz! Pradesh Informa-
tion‘and Public Relations Min-
ister Tekam Sanjoy told news-
men here today that the recently
" copcluded cabinet had approved
the levying of monthiy service |
charges on pakka (concrete) and
semi-pakka (half concrete) gov-

. ernment accommodation in

places connected by mo.omble
roads at a nominal rate.
In its recently concluded

mectmg at Along, the district

headquarters of West Siang, the
cabinet 2lso approved the polxcy
in respact of use of prhc sites
" and facilities for advcnsemenx
-or pubhcxty campugn in ‘hc
s:a!e. - ’

‘%{‘S’;ﬁcy “who is alsothe gov-

B'

Kumey and Lower Dibang val-
lev disrricts with headguarters at
Yingkiong, Laying Yangte ard
Roing respectively.

It has approved the propcsa!
for realization of nominai fec in
connection with the processing
and issuznces of land process-
ing certificates in the state at the
rate of ten praise per square
metre from pnvate and individu-
als, subjecx to 2 minimum of Rs
500 and Rs 150 as fee for r:uls-
tration, Sanjoy said. -

The cabinet mcetmg, which
was chaired by Chief M;mster’
Mukut Mithi, approved the re-

wsed éstimates of micro-hydel..

projects and gtilization of exist-
ing cquipment vnder.dispute.

_ Sanjoy said the siate gavem-
ment had handcd ovcr some,_

&yl spokesmax_z, said the ;cg;mhu’nngheco.mmon

on Rotlung dam

dxsp.had —mro-h)cciprujecxs to specu:a!c \\‘uch a:eas mx:-h
1o the CBY, adding that the in-  ge: submerged in and around
estigating agency had now al- Alonﬂ township i
lo‘-:dﬁmh:rconswmonwork To allay zay unwarr-—'mc**

The cabinet ﬁ.\r'J\crapprox:-_:‘./,fegr, the cabinet decided that the
the proposal foake oves the ad-  National Hydio Eiectric Power’
minisTativeconuoi of seRid: C(rpara(m" (NHPC) would be
d:vmﬁmmzcd to ensure that the design
‘Visional 2ccouns oilicers.and of the Rotrung
divisiona! accountznts belong- . sult in submergence of 2y paxt
ing to PWD, razal works depart- of Along to\ms‘np Oxher\us=
teRt, pubiic .ssafﬁw _the project weuld be un"ccepz-
we- able to the ‘siate goverhment, .
parunent 2nd power depariment | Sanjoy said. - P
WMM .- The pcopl- of Along were
m«:— agiteting over ihe proposed con-
me struction of Rottung dam over.
informed. Dt

‘The cabmet was zlso ;
formed about rhe mcmm xcrm ncncmg dang=rto thc tovmshxp
fiscal reform pmgramme of the .. The state -’ov:mmcnt bad
state governinent, be =23d.

dams in three cxﬁ'cncnt placa of
pleted for the pmposc:d Sxam 2 river msie.aiof gomgfox
hydel pmj‘ch it'was phemature mcgz ‘dam, hé said.

2
dam do not rc-‘»

edthe\hPCmmv:sugar: s
) The cabinet noted that as the |- inis the cons'mcuon -of three -
mvshgauon bad not b:en cor

World AID§ Ddy

Eﬁ;‘f{ observes

F\\\\\

:,_,. ;,,‘"(;-.“..

HARLAGUN De: 1 The

. Lions Cizb of Naharlagun

(UCN) in =ssacjation with State

A!DS Conzol Soctn' here ob--

cved D‘“’nber 1 as ‘World

&

o members ol LON, iistie]

sk ot _viras aad do their, best for. pre:  be taken to remain free from the

'tho:oughfare ‘of thc 1own hoId— c:cry

“ing placards and banners on pre- %

- vertion of AIDS and convcrgad AIDS awareness exhibition

‘3t the Communny Hall pre=  Which'was inzugurated by the
- .-Dr., Tapak, besides a spot-quiz,

r’d ‘A massive mll) ‘Was or-
znweﬂ arde Commurm' Hall .

h . -pamcu.lar about the dn:adad dis- -

mises. - g =
“Minister of Sta.e for Healzh
Dr T Tapak and high ranking -
health department officials also highlights of the day.
anended the rally. In his'addrss :C] l!;ater mblhe day, the L:ons
Dr Tanak czunoned the people. ub ‘members mét the truck

dnvers ‘who are onsidered tobe
in general and.the students in -the’ most vulnerable to HIV/

AIDS vinus and aware tiem of
ease a.nd called upon them to . the dreaded_ virus 2nd various -
aware the peoplc of the killeT prevemive measures required to

“contest on. AIDS ‘2mong the

A blooc donation camp a-ud .

" schooi_children were the main -

i
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- - CENTRAL ADMINISTRATIVE TRIBUNLA, GUWAHATI BENCH. \jb

Original Application Nos. 230, 234 & 276 of 2001,

acn Date of Order : This the 1llth January, 2002

.
CELY A

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

0.A.No. 230/2001 :

Shri Tashi Namgey
S/0 Sangka Dondu

Divisional Accountant

Office of the Executive Engineer

Seppa P.W.D. Division

Arunachal Pradesh. . « « Applicant.

By Sr.Advocate Mr.G.K.Bhattacharyya, Mr.G.N.Das &
Mr.B.Choudhury.

- Versus -

1. Accountant General (A & E)
Meghalaya etc.

Shillong (Meghalaya).

~"""7 - 2. State of Arunachal Pradesh

,';$;ﬂr;l ‘ §\(Represented by the Secretary to the
(e govt. of Arunachal Pradesh, P.W.D.
: o Naharlagun, A.P.).
! N ' Q "‘
o ;& 3. CHief Engineer, P.W.D.
AN Arunachal Pradesh
- ogi,\«"" ?&Naharlagun, A.P.
N g
YW 4. Director of Accountants and Treasuries

Arunachal Pradesh
Naharlagun, A.P.

5. Executive Engineer
Seppa P.W.D. Division

Arunachal Pradesh. . « . Respondents.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C.

0.A.N0.234/2001 ;

Shri Binith Kumar Das
Divisional Accountant in the Office of
the Executive Engineer, Ziro Diwvision,

P.W.D., Arunachal Pradesh, P.O: Ziro,

District: Lower Subansiri

Arunachal Pradesh. . . « Applicant.
By Sr.Advocate Mr.B.K.Sharma, Mr.S.Sarma,

Mr.U.K.Nair & Ms.U.Das.



- Versus -

l. Union of India
Through the Comtroller & Auditor General
of India, 10, Bahadur Shah Jafar Marg
New Delhi-110002.

The Accountant General (A & E) {
Meghalaya ec.

: | Shillong-793001.

The State of Arunachal Pradesh-
Represented by the Secretary to- the
Government of Arunachal Pradesh
P.W.D., Itanagar.

The Chief Engineer, Déparfﬁent of Power
Government of Arunachal Pradesh
Itanagar.

The Executive Engineér
P.W.D., Ziro Division
Arunachal Pradesh.
 Ziro-791120.

The Director of Accounts & Treasuries
overnment of Arunachal Pradesh

@anagar, Arunachal Pradesh.

By Mr A.Deb Roy, Sr.C.G.S.C.
B >
N 0. AsN 276/2001 :
‘\ %#" ; ./

21{) \ / 3 N

: Shrl Radheshyam Das

1£- a\ é"T( Divisional Accountant in the Office of
i ‘;:;:;r@he Executive Engineer, R.W. Division

Pas1gha, P.O: Pasighat
Arunachal Pradesh.

. « . Applicant.
- By Sr.Advocate Mr.B.K.Sharma, Mr.S.Sarma &
- Mr.U.K.Goswami.

- Versus -

1. Union of India

Through the Comptroller & Auditor General of

India, 10, Bahadur Shah Jafar Marg
New Delhi-110002.-

2. The Accountant General (A & E)
Meghalaya etc. Shlllong 793001.

ThHe State of Arunachal Pradesh
Represented by the Secretary to the

Government of Arunachal Pradesh™
Itanagar.

! 4. The Chlef Engineer
V g

\J////* ' Department of Power

Government of Arunachal Pradesh
Itanagar.

5. THe'ExecutiVe FEngineer

" R.W. Diyision, Pasighat
Arunachal Pradesh
P.O: Pas;ghat. Contd. .

. « . Respondents.



o~
6. The Executive Englneer, Basar o - _ /

a{ @' I.& F' C Division, Basar
' ' Arunachal Pradesh.

%, _ 7. The Director of Accounts & Treasurles T i
ﬁ Government of Arunachal Pradesh .
i ! Itanagar, Arunachal Predesh. + « . Respondents.

ByMrvoDeb ROY[ erC.G‘s.CO

ORDE-R , i

CHOWDHURY'J.(V.C.) :

common question of law. 3

1. The applicants in all the applications are on

deputatlon in the posts of D1v151onal Accountants under

the Admlnlstratlve Control of the Accountant General (a g
_E) Meghalaya etc, Shillong On erplry of the deputation
perlod by dlfferent orders the applloantsWererepatrlated
‘ro the parent department. By order dared 17.12.99 the
:/% ?f§ppI}o§nt in 0.A.234 of 2001 ‘was repatrlated to hlS

paréht department i.e. Chief Engineer, (Power) Itanagar.

-~

Slmlléi#y, by order dated 30.5. 2001 the appllcant in
~a‘/ 'é? ¢
y_’b.A 230 of 2001 was repatriated "to his parent department

il

so also the appllcant in 0.A.276 of 2001 vide order dated

11.6.2001 was repatriated to his parent department i.e.
7 ‘Chief Engineer, (Power), Department of Power, Arunachal
Pradesh, 1Itanagar. The legitimacy of the orders of

repatriation is challenged in all these applications .

2. We -have heard Mr.s. Sarma, Mr.B. Choudhury and also

Mr.M. Chanda appearing for . the appllcants and Mr A. Deb

: " Contd.. 4
i . a1y

All these three applications are‘taken together.

since it involves the common question of facts and

i.e. Chief Engineer, P.wW.D., Arunachal Pradesh, Itanagar,



L v o
- - 4 -
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< Roy, learned Sr.C.G.S.C appearing.for the respondents. The
learned counsel. for the applicants strenuously argued
that the applicants servedj for many years under the

respondents before the orders of repatriation weré :issued

and infact they opted for absorptlon and when the.prooess
@% was going on by the impugned orders the appllcants were 1n
ﬁ : ‘a most 1illegal fashron repatriated : to thdrfbarent
departmentL.The learned counsels for the applicants also

brought our attentlon as to the steps taken by the State

of Arunachal Pradesh to take over the cadre of the

Divisional Accountants Officers/Divisional Accountants of

ﬁw‘”jif Ehe Works Department totalling 91 posts. We are, however,
o Tq?", ¥ TR \\ :
P 5}«@, TN int

\_;nfogmed by the learned counsel for'the applicants that

a v
2
the Cgblnet further approved the approved the proposal to

-1§; . léf ’

; S

Department, Public Health Engineering, Irrigation and

EE

Flood Control Department and Power Deparment of Arunachal

vPradesh froh the administrative control of the Accountant

general, Meghalaya.

: Al
3. The core question involved as to the legitimacy

as well as the competence of the "authority for reverting

the applicants. The applicants came under the ‘Pccountant

General (A&E), Meghalaya on deputation. They are holding
E

the permanent posts in the respectlve parent department At

he end@of ‘the deputation period they areﬁ repatriated.

Contd.. 5

“////take over the admlnlstratlve control of Senlor DlVlSlonal
_ccounts dfficers, - Divisional - "kcounts Officers,

and Pivisional A ccountants belonging to PWD, Riral Works
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Nothing illegality 1is discernible from the ~ orders of
reéétriation. -
4. The applicants might have sought for absorption

in the borrowing department as. per the Recruitment'Rules.

B

The Govt. of Arunachal Pradesh 1is of the ‘view that
recrﬁitméﬁt and posﬁing 6f the DAOs/DAs for 38i_working
Divisions'of PWD may not be done ﬁili the finai“éécision
- of the Govt.vis £aken. There wiil be no bar-for‘absorping
the applicants, if the borrowing deparpmeﬁt deCidefeven
after these persohs . are repatriated. ip _this

circumstances, we do not find any merit in these

v

' applications. Accordingly, the applications érg aiSmissed. :

' There, shall, however, be no order .as to costs.

Interim orders if any stand = vacated.

—m— :

5d/VICE CHAIRMAN
sd/MEMBER (Admn)
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